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0A.1170/93 , dategof decision : 22-9-93

|
getween {

N, Mallaiah : Applicant

and

Warangal Division
Warangal

2, The Director General
Dept. of Posts

i

|

b

|
1. The Superintendent of Post G?Piges

|

|

]
) f
New Delhi |

: Respondents

Krishna Devan
Advocate

(X3

Counsel for the applicant

|
!

, !

Counsel for the respondents f : N.V. Ramana, Addl, 8C
' | for Central Government

[
!
i

HON., MR. JUSTICE V. NEELADRI RAO, jVICE CHAIRMAN
HoN. MR, P.T. THIRUVENGADAM, NENB%R (ADMINISTRATION)

Judgément

I
}
|
f
( As per Hon, Mr, P,T.Thiruvengadam, Member (Admn. )
i
Heard Sri Krishnadevan, learbed counsel for the applicant
am Sri @EU. Ramana, learned counéel for the respondents,

2. The applicant was working asiPostman (LGD) in Dornakal
pgst office, Warangal Divisicn. %e was selected as Postayf
Assistant in the Departmental ex%m held in the year 1988,

prior to appointment in the prom&tional cadre, the applicant

underwent induction training from 17-7-1989 to 6-10~1989 in

pPTC, Mysore, The training programme is residential and the
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kaard and lodging at the Training]lnstitute are compulsory,
This OA has been filed for reimoursens e o see— « . o

|
and +th Daily Allowance for the périod of training as above
as the same was not allowed by the administration
(Respondents) . i
3, In accordance with the Goueqnment of India QOrders
guoted belou S5.R. 164 at Item (SXS of the- Suamy's Compila-
tion of F.R, and SR, Part-II, Trévelling Allou;nces, at
page-192, outstation participanté in cases as above are
eligibl; for actual expenditure én board and lodging plus
+th of Full DA. Hence, the applicant is entitled for the
amount claimed by him. The ahoué point has been sqguarely
covered in the order by this TriLunal in DA.741/93. Accord-
ingly, the applicant is entttled!fnr reimbursement of mess
charges plus $th DA Por the trai%ing period at PTC, Mysore,
from 17-7-1989 to 6-10-1983, as Frayed for., It is needless
to add tha any smount paid tou%rds the reimbursement uf‘.
the above charges already by th%&admi@?ﬁtraticn can be
deducted.
4, This order has tog be imple#ented within a period of

three months from the date of réceipt of the same.

5. The DA is ordered accordingly at the admission stage

igself. No costs, f \\
f~a;DL4€F o | }ﬂﬂiﬁ}";hﬁg;"“"
- (P.T. Thiruvengadam) | (V. Neeladri Rap) §
_(f member(ﬂdmn) ’ Vice~Chairman '

i

|

Dated : 22-9-83 !
Dictated 1in the Bpen’Court Deputy Re

To '

1. The Suge rintendent of Post Ofﬁices,
Warangal Division, Warangal.

2. The Director General, Dept.of|Posts,New Delhi.

35K 0one copy to Mr.Krishna Devan} Advocate, CAT.Hyd.
4. One copy to Mr.N.v.Ramana, Addl.CGSC.CAT,Hyd.

5., One copy to Library, CAT.Hyd.
6. One spare copve.
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CHECKED BY '~ APPROVED BY

IN THE CENTRAL ADMINI STRATIVE TRIBUNAL
HYLZERABAD BENCH AT HYDERABAD
(/

" THE HON'BLE MR,.JUSTICE V.NEELADRI RAO
: VICE CHAIRMAN

oA

THE HON'BLE MR.A.H.GORTHI :MEMBER(A)
-ANq - -

THE HON'BLE MR.T.@HANDRASEKHAR REDDY
o BER(JUDL)
AND jm ) .

THE HON'BLE MR.P.T.TIRUVENGADAM:z:M(X}

=

Dated: ),'L--c} -1993. -

ORDERAJUDGMENT: o .

M-AQ/R.;L./C.A.NOQ
in

0.A.No. \\jol\o\'fs'

. T,A.No. - {W.P. ' )

B ) Admikted and Interim dlrectlcns
issuad .

aAllowed.

' Disposed of with directions
Dimisped. '
Dismipsed as withdrawn
Desmifjssed for default.

Re jec éd/Ofderedo
No oﬁder as to costs.
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